FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF IWORLD DIGITAL SOLUTIONS PRIVATE LIMITED.

SL. NO. | PARTICULARS DETAILS
1. Name of corporate debtor IWorld Digital Solutions Private Limited
2. Date of incorporation of corporate debtor 09.01.2014
Authority under which corporate debtor is ROC Delhi
incorporated /Registered
4. Corporate Identity No. / Limited Liability U72300DL2014PTC263293
Identification No. of corporate debtor
5. Address of the registered office and principal Registered Office Address as per the MCA Records: 79,
office (if any) of corporate debtor First Floor, Paschimi Marg, Vasant Vihar, South West
Delhi, New Delhi, India-110057.
6. Date of closure of Insolvency Resolution 05.11.2025
Process
7. Liquidation commencement date of corporate | 20.02.2026 (Order received by Liquidator on 24.03.2026)
debtor
8. Name and registration number of the insolvency| Name: Mr. Sudhir Chandi
professional acting as liquidator IBBI Regn.no: IBBI/IPA-001/IP-P01126/2018-2019/11879
9. Address and e-mail of the liquidator, as Address: B-2/262, 3rd Floor, Paschim Vihar, West,
registered with the Board National Capital Territory of Delhi-110063
Email id: iprvsudhirchandi@gmail.com
10. Address and e-mail to be used for Address: 905, 9th Floor, Tower-C, Unitech Business Zone,
correspondence with the liquidator Sector-50, Gurugram, Haryana — 122018
Email id: lig.iworlddigitalsolutions@resurgentrpl.com
11. Last date for submission of claims 23.04.2026

Notice is hereby given that the National Company Law Tribunal New Delhi Bench-VI has ordered the
commencement of liquidation of the IWorld Digital Solutions Private Limited on 20.02.2026.

The stakeholders of Iworld Digital Solutions Private Limited are hereby called upon to submit their claims with
proof on or before23.04.2026, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit

the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

SD/-

Sudhir Chandi

Liquidator

Iworld Digital Solutions Private Limited

IBBI Regn: IBBI/IPA-001/IP-P01126/2018-2019/11879
Registered Address: B-2/262, 3rd Floor, Paschim Vihar, West, National Capital Territory of Delhi-110063
Communication Address: 905, 9th Floor, Tower-C, Unitech Business Zone, Sector-50, Gurugram, Haryana —

122018

Email: iprvsudhirchandi@gmail.com
Date: 27.03.2026
Place: Delhi


mailto:iprvsudhirchandi@gmail.com
mailto:liq.iworlddigitalsolutions@resurgentrpl.com
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e il RAVITA ENGINEERING SERVICES LIMITED
(FORMERLY KNOWN AS POWERMECH SERVICES PRIVATE LIMITED

AND RAVITA ENGINEERING SERVICES PRIVATE LIMITED)

CORPORATE IDENTIFICATION NUMBER: U74900MH2007PLC177152

= Cur Company was ohiginally incomarated as 'Sayo Conslruglion Private Limited | a privale limited company under the provisions of the Compantes Act, 1956, pirsuant bo a cerlificate ofincorporation dated December 28, 2007
(SUBSTANTIAL Aﬂgﬁmﬁgﬂustsgsmiﬁﬁfﬁgﬁgfmé%‘Eﬂ??ﬁﬁh}iﬁﬁ?ﬁ}nm ("SEBI SAST Iszued by Registar of Compandes, Maharaghtez st Membai, The'name:of gur Comgany was then changed io Powermech Senices Private Liméled’ plrsuant to'a speciz résalution dated Aprl 22, 200, A freshcerificate of
) Incarporabion consequant upon neme changae was. granted 1o our Company of May.5, 2010, The rame of car Company was further changed 16 ‘Ravita Engineering Sandcas Private Limited pursuant 1o'a special resohution

dated Saptember §, 2025 A fresh carbficate of inpomporation consequent upon name change was granted o our Company on Seplember 24 2025, Subsequently, our Company was convertad inbo a public imited company
pursUant o a resnlubion passed by the Board of Direciors in thelr mesling dated Cotober DB, 2025, and special resciulion passad byour Shareholders atan Exira-Ordinary Gereral Mesting held on Movember 03, 2025, ard the
nane of our Comgany was changed to Ravita Enginearing Sanvices Limited'. Afrésh certificate of incorpofation consaguent upon conversion from Private Limited Company to Publc Limited Compainy dated December 16,

THIS |13 A PUBLIC ANNOUNCEMENT FOR AN INFORMATION PURPOSE ONLY AND I5 NOT A PROSPECTUS ANNOUNCEMENT. THIS DOES NOT CONSTITUTE AN
INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNOUNCEMENT IS NOT INTENDED FOR PUBLICATION OR
DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

PUBLIC ANNOUNCEMENT

POST OFFER ADVERTISEMENT UNDER REGULATION 18(12) OF SECURITIES AND EXCHANGE BOARD OF INDIA

: . - 2025, was smeuad by the Cantral Processing Cantre, The Corporate Identfication Numbser of our Company 8 UT4800MHZGTPLETTT 152, For change in registered office and olher details please; see Hisfory and Cedain
Corporaie ldentification Number (CIN): L55101DL1989PLC362504 Corporiate Malterson page 209 o the Draft Red Herring Proszechis,
Registered Office: 574, 2nd Floor, Main Boad Chirag Delhi, South Delhi, New Delhi, India, 110017 Reqgisterad Office: Office Mo, 202 2nd Floor. Mayuresh Sauare Plol No. 17 Sactor 15, GBD Betagur, Thane 400614, Maharashira: India
Contact No.: 8433936110 | Email: info@|mg-corp.in | Wehsite: www.jmg-corp.in. Corporate Office; Godrej Genesis, Wit Mo 808, B Floor, Sireet Mo 12, Biock EF GF, Sacter V Salt Lake, Bidhan Magar, CK Market, Norih 24 Perganas; Saliake 700051, Wesi Bengal, India

Website: hitpsiiravita co i), E-Mail: co@eavita.coin; Telephone No: +51-9136445482, Company Secratary and Compliance Cfficer: Shah Kinjal Nitinkurnar

Open Offer for 2equisiti 60,21,053 (Sixty Lakh Tw One Th i Fifty Th ful itdl- ity sh
sehditebunbistdoddecdnlmalionbeslonla i b isg it gl ~ PROMOTERS OF OUR COMPANY: VIBHOAR AGRAWAL, RACHITA AGRAWAL AND STARWINGS REALTORS PRIVATE LIMITED

Limited (“IMG" / the “Target Company™) on a fully diluted basis, from the eligible equity sharehoiders of the Targel ) THE [SSUE
Company by Mr. Neerav Bairagl (“Acquirer™) pursuant to and in compliance with SEBI SAST Regulations.

INITIAL PUBLIC ISSLE OF UPTO 1,25,00,000 EQUITY SHARES OF FACE VALUE OF T5/- EACH OF RAVITA ENGINEERING SERVICES LIMITED ‘(FORMERLY KNOWN AS POWERMECH SERVICES PRIVATE

Thite.Post Utter Advertisement ("POR') 15 heing issued by Srujan Alpha Gapital Avizors LLE (“Manager to th Open Offer) LIMITED AND RAVITA ENGINEERING SERVICES PRIVATE LIMITEDY, (“RESL” OR “RAVITA" OR THE “COMPANY" OR THE "ISSUER") FOR CASH AT A PRICE OF ¥[e]- PER EQUITY SHARE INCLUDING A
on behait of the Acquires, in connection with the Uffer made by the Acquirer, in compliance with Regulation 18{12) Of tha SHARE PREMIUM OF T{e]l- PER EQUITY SHARE (THE “ISSUE PRICE”™) AGGREGATING TOTs] LAKHS (“THE 1SSUE"), GF WHICH [] EQUITY SHARES OF FACE VALUE OF T5/- EACH FOR CASH AT A PRICE
SEBI SAST Ragulations. This FOA is 1o be reat In conjunclicn with the Public Anncuncement {“PA") dated December 04, OF T[]/~ PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF T[e]l- PER EQUITY SHARE AGGREGATING TO T[] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE IS5UE
2025, Detailed Public Statement ("DPS") dated Decembser 10, 2025 in connection to the Dffer as published in the Financial (THE "MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS THE MARKET MAKER RESERVATION PORTION LE. NET ISSUE OF [«] EQUITY SHARES OF FACE VALUE OF T5/- EACH AT A PRICE OF
Express (Emghsh Daly)-all ediions, Jansatta (Hindi Daily) (Dedhi Editlon— Registerad Dffice of Company}.all editions, Pratiakal % [=)- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF =[=]- PER EQUITY SHARE AGGREGATING T0 2[«] LAKHS IS HEREINAFTER REFERRED TQ AS THE "NET ISSUE". THE ISSUE AND THE NET
(Wrarathi Dadyh Mumbai edition on Dacember 11, 2025, Letter of Offer ("LOF") dated February 05, 2026, Ofter Opening Public ISSUE WILL CONSTITUTE [»] % AND [#] %, RESPECTIVELY, OF THE POST ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.
Armouncement-cum Comgendum-to-the Detailed Public Shatement ("Pre-0ffer Advertisement cum Corrigendam”™) dated THE PRICE BAKD AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY [N CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER ADVERTISED IN ALL EDITION OF [=] (A WIDELY
February 14, 2026 in the same newspapers in which the DP5 was pubfished, CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL EDITION OF [«] (A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND MARATHI EDITION OF [«] (A WIDELY CIRCULATED
St No. Parliculars Details MARATHI DAILY NEWSPAPER, MARATHI BEING THE REGIOMAL LANGUAGE OF MAHARASTHRA, WHER!E QUR REGISTERED OFFICE |18 LOCATED) AT LEAST TWO WORKING DAYS PRIOR TO THE ISSUE
: OPENING DATE AND SHALL BE MADE AVAILAELE TO KATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE") FOR THE PURPOSE OF UPLOADING ON THEIR WEBSITE. FOR FURTHER DETAILS, KINDLY
_h Mame ﬂ‘f]]j&_ Til_hl_]_ﬁl Company JMG uﬁfpf#}‘-iﬂﬁ Limited REFERTO CHAPTERTITLED “"TERMS OF THE ISSUE"OXN PAGE 310 OF THE DRAFT RED HERRING PROSPECTUS.
2 Mame of the Acquirer Mr. Mearaw Bamag ("Acguirer’) I case of any revision in e Price Band; the BidiIssue Peripd shall be-extended foral least 3 (three) additional Working Diays afer sech revisionof fee Pnce Baad, subject toihe totaf Bid! 1ssue Penod nol exceeding 10 (en)
; 0 v e Panital ) T Working Days: In cses of foree massine, banking strike or simiarcrcumstances; cur Company may, in carsultationwith thie BREM. for reason io be necoroed in witing, exiend the Bid iszue Feriod for @ minimum of 1 [nr-e:-
s Homerof the Manager te 1hs e “!uw' fiph ':_Jau"al sillictio Wiorking Day. subject to the Bidilssue Perod not excendirg 10 (tan) Working Davs. Any savision in the Prica Band, and the revised Bidi-Issue Perod, if applicable. shall be widely disseminated by notificaton (o the Stock
4. Wame of Registrar to the OHer Bigshare Sarvices Private Limited Exchanoe byissuing aprass ralease and alss by indicating the change on the websila of the BRLM and at the larmmnals of the Mambers of the Syndicate and by intimation to Designaled intarmedianas and Sponsor Bank.
Dffer Details: ~ THE FACE VALUE OF THE EQUITY SHARES 15 75/ EACH AND THE ISSUE PRICEIS [«] TIMES OF THE FACE VALUE
3, &) Date of Dpening of the Dtfer fugsday, February 17, 2026 This Issue s baing made through the Book Buslding Process, in terms of Rule 120245 )) of the Securities Contracts {Regulation) Rules, 1957 as amended ("SCRR’} read with Requlation 253 of the SEBI ICDR Regulations as
b) Date of Closing of the Difer Wednasday, March 04, 2026 amanded, wherein not mare than 50% of the Nat issue shall be avadable for allocation ona proporticnate basis to Qualifisd Instiutional Buyers ("GiBs”, the “QIB Portion}. provided that aur Company. in consultation with the
Dafe of Paymeni ol Consideration: Werdnesday, March 18 2026 Book Running Lesd Manage:, allocate i fo 80% of the QIB Portion o Anchor Investors ona discretionary bass inaccordance with the SEBHCDR Regulations (*Anchor Investor Partion™}, of which 40% shall be resened in
e — nf_l‘hﬂi_" R = — the foliowing mannar §i) 33.33% of the Aachor Invester Portion shall be reserved for domestic Mulual Fumds; and (i} 8.57% of the Anghor Investor Podion shall be reserved for Life Insurance Gompanies and Pensicn Funds,
B8 & Acquisition by the Acquirer sibiect ko valid Bids beimg recered from dorsestic Mutisal Funds and Me instrance coimpanses and pension funds at or-above the Anchor Invesior Allogation Price. In the event of- under-subscription; or non-altocation in the
Parficiars Frl:ll:_blmﬂ in the LOF Attt Anchor Invesior Portion, the balance Equity Shares shall b added to the Net QI Portion. Furiher. 5% of the MNet GIB Portion shall be avagatée forallocation on a propodtionate basis cnly 1o Mutual Funds, and the remainder of
{assuming fulf acceptance)} ke et GIB Porlionshall beavailabla for albcatonona propartionate basis o al GIE-s_r*cluﬂmg Mutiral Funds, subject o vald Bids being recaived al of atove the 15sue Prica: Howeaver, if the aggragale demand from Mutuzsi
71 | Offer Price 5300 per equity share | T5.30/- per equity share Funds 5 less than 5% of the MNet QLB Portion, the balance Equity Sharas availabie for alocaton in the Mulual Fund Portion will be added to the ramaining Net QI8 Portion for propartionate aliecaton o QIBs. Furlher, nol less

[Fan 15% of the el l5sies shall be available for aflocation on'a proporfionste basis - Non-Institutional Bidders wharsin {2hone third of the porion avadanls fo Non-tnstitutional Invesiors shall be resenved for AppEcants with

| Aggregate number of Shares tendered B0.21,053 aquity shares : 37 10 644 equity shares Application size of more than two lots and Lip to such lots equivalent to not more than 10 1akhs: (b) two third of the podion available-to Mon-Institutional Investors shall be resenved for Applicants with Applcation size of more

! 7.3 | Aggregate "”_T“_hﬂ" of Ghares accepted _ 60.21,033 aquity sharss 3710644 gauity shares lran3¥10 Ekhs; and (o) any unsubseribed porfionin gither of the sub-catagories speaified in clauses (a) o (b), may be alldoated loApphcants in the olhar sub-category of Non-tnsButional Investors; and not iss than 35% of the
74 | Size of the Ofer (Number of shares multiplied 2 466 17 200 20/ : 21 56 68 413 56 Nat lssue shall be available for aliocation to Individus] Bidders in accondance with the SEBI ICDR Regutations. subject o vaBd Bids being received ator above the lesue Price. All potential Bidders (except Anchor nvestors Jare
| by Offer Price per share) Kt i TR | et T required fo manpdatorly ulilize the Appcation Supported by Blockad Arsount CASBA”) process providing details nf'hu if respective ASBAaccounts and UPE D in tase of RiBs using the LF| Machansm. Fapplicable, in which

] - = . i . W ; Boype o ] iy
| Shareholding of the Acquirer before Share [he coreaspon ﬂ-miﬁud Arncunts will be bocked by the 3C5Bs or by the Spongar Bank undar lh:e LIPS Machanizm, as e case may b, b e axlantof respeclive Bid Aotz Anchor Investons 2renot permatad-bo parkicipsle in
the |ssua thrugh the ASBAprocess, For details, ses Ysgue Proceduraon pags 327 of the Drall Rad Hearring Prospectus,

75 :uﬂﬁiﬁﬂﬂw:mﬁiﬁm and Pybiic 0 r;éﬂ,:, uﬂl‘% This Public Annduncementis made pursiant by Securitesand Exchange Board of India{lesue of Capial and Disclosure Requiremeanis] [Amendment Begulations; 2025 vide notficationdated March 03, 2025.
. - ' . —— The DRHP filed with the NSE EMERGE shall be made available for the public comments, f any, for the periodof atleast 21 days from the date of such filing &nd hosting the same on the websile of the NSE atwww nsgindia.com
Shares Acquired by way ol SPA website of the |ssuerai hitps:iravia.co.ini and on the websile oFBRLM i 2. Vivie Financia Serices Private Limited at weww vivro.net. Our Company invites te public to give theircomments on ihe DRHF fled with the EMER GE
76 |+ Number g94.80.331 d4,80,331 Platform of MSE ['NSE EMERGE), with respectin the-disclosers made in the DRHP. The members of the public are requestad to send The copsss of their comments ko NSE EMERGE and’or Company Secretary and the
| * % of lotal voling share capital 36.62% LY BE62% | Complianca Officer of the lssuer and/or BRLM at their respactive addresss mientioned befow and the same should seach on or before 5:00 PM_on the 2151 day from the aforesaid date of filing of DRHP with NSE EMERGE,
| Shares Acguired by way of {Ipen Offer Invesiprent i eguily and eguity related securilies mvolve & degree of rigk and investors shoukd mob ivvest any funds inthis Bsue unless they can afford o iakethe risk of fosing theirinvesiment, Investors areadvised fo resd ihe
77 |* MNumber A021 053 A7 10,644 risk; factors carefully biafone taking an investment decision in'this isus. Fortaking an investment dacision. investors must raly on their own examination of theissuer and the 1ssus including the risks involved. Thesecurites have
« % of total voting share capital 26 00% 16.02% natboen recommendad or approved by the Securities and ExchanbeBoard of India "SEBIT) nor does SEBI giatantes tha accuracy oradaequacy of the Drafl Red Haring Prospectus. Specilic attantion of investors & inviled to

: (e saction tited “Risk Factors"on page 23 of the Drall Red Heming Prospectus.
?h‘a;:s ;::ukleg ;aﬁe; I;ﬁ::e::nhli: Statement " ” Any invastment decision may only be taken afer the red herring prospecius {Red Herring Prospectus™ of "RHPY) hias been filad with RoC and must be based saley on the bazes of such RHF, as there may e any material
[ RS ) ! changas in tha BHP from the DRHP. Equty Shares. whenoffered through RHP are proposad o be listed an NSE EMRGE.

* Price of the shares acquired Mot Applicable Mat-Applicabls E b ; el ¥ : ) Y Vi i e i o
c - ordetails of share capital and capital structure of the Company and the names of he signatories o the Memarandum of the Association and nember sl B Shares.substribed by them, see "Caoitsl Stniciune ™ on page 55 of
> % 0f lotai voling share capilal acquired Not Appcable ot Appiicania the DRHP. The L'-am'lit.-,l-:I ofthe rnemt:ers::uf ouUrcompany iz Iirl:::.i:éi | ' ’ " L ? i e
Posl offer Shareholding of Acquirer Fordetalls of the main obigots of the issuer a5 contained in the Memorandum of the Assocation; see ‘Hislory and Cerfain Corporale Matlers'on page 209 of the DRHP.
ra |= Number 1.45.01 384 1.21.90.875
% of lotal voting share capital 67 B2 KD GA%, BOOK RUNNING LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE . COMPANY SECRETARY AND COMPLIANCE OFFICER
| Pre and Post Dffer Shareholding of Public Pre-Olfer | Post-Offer | Pre-Offer Post-Offer %{ i =
210 ahareholders | % . M U FG R e P
+  Number 14677564 | BBSES511 | 146,77, 664 | 1.09.66520 | |
= % of tolal veling share capilal (3.3R0 a7 ako B3 aa% § 73R Vivro Financial Services Private Limited MUFG intime India Private Limited Ravila Engineering Services Limited
E TRIBH fre tha I8 L ; . ; BITA0E, Marzslhon lcor, Opp. Peninsisa Corporate Park, (formery. Link Intime India Private Limited) Shah Kinjal Mitinkumar, Company Secratary and Compllance Officer
8. The Acquirer accept full responsibiity for the Information contasned In this Post Qffer Advertisement and also:tor the Off Ganpatran Kadam Marg, Vear Santail Lane, C 101, Ernbasey 247, L B S Marg, Office No. 202 Znd Flaor, Mayuresh Square Plot No. 17 Sector 15
fulfiment of their obligations as laid down in the SEBI SAST Regulations, Lower Parel Mambai— 400 013, Maharashtra, India Viikhroli West, Mumbai 400 (83 CBD Befapur, Thane 400614, Maharashira, India
9. Acopyolthis Fost Offer Advertisement will be availabbe on the website of SEBI at wwrwzebi. govin., BSE at www.bseindia Tebephone: 022-6566 B040 Telephone: #91 810 511 4540, Telephona: +91-2116396482: Emall Id: ca@ravita codn
coim and Manager to the Ogen Offer Lo, wwiw srujanalpha. com and the registered office of the Target Company, E-mail ld: imesere@iivro nel _ Email 1D} ravitaenginesrng smelpo@in. mpsms mulg oom Website: https:iravita coml
Capitaiized Tarms used in this advertisement, but not defined, shadl have Same meaning assigned to them in P, DPS and LOF Imvestor Grievance |d. investars@vivro.net Investors Grievance: raviaengineznng smeipoigin mpms.mufg.com irvestors can contact the Company Secretary and Compliance Officer, the
- n 1 " wm‘ltﬂ.' WAL IvID. Nt WE-l:rEi‘l:'E! '-'l‘-'ﬂ'l'.!l'l.ml:ll'l'ﬁ.mulg.{ﬂrﬁ EH_L kR or r_hE H.‘:!ﬂishar o H'IE |55u5 In case |:|f 3r.l:|| F"E'I-:.IEUE or mt.h&lue
Issued by the Manager to the ofter on behalt of lhe Acquirer. Contact Person: Regis Fatel'Samir Santara Contact Person: Shanii Gopalknshnan refated grievances. such a8 non-receipt of leters of Aiotment, non-credit of
lagwuny  ANAGERTO THE DFEN OFFER SEBI Registratlon No.: INMODCG10122 CIN: UBT150MH1533PTC 118368 allotled Equily Shares in the respective beneficiary accounl. non-receipt of
m | “l-l: ; 1_”;[ '.. B SRUJAN ALPHA CAPITAL ADVISOHE LLP G LE-"‘W&EMMP"’EDHW&: E'F_EI HEI:IIEII"-B:*‘IDH Mo |NH':,|['|.-||}|3 e refimdardersar nnn-rempt of fnds h:'- eledironic mode,
----- | Registered Address: 1124, 15t fioor, Arun Bazar, 5.V Road, Beside Bank of India, : — : S :
Whalad (West], Mumbai - 400 064 All the capitalized terms vsed herainand not specically defi f'-e;#s.hall have the same meaning as aserbed to them in DRHP.
Corporate Dffice Address: 824 & 825, Corporats Avenue, Sonawaia Road, For, Ravita Engineering Services L”“;";d
epposie Alanta Centra, Sonawdla Industry Estate, Goregaon, Muembai- 400064 = i 5
: B T A Date :March 25, J026 Ehah Kinjal Nitinkumar
Tel Mo +31 07 2-4G030709, Email; jmaopenoffercisruianalphacom, .
Wehsite: www srujanaipha. com F'Ia{:e .-1IJ["I|:]EI Cmn_p;.m.].l Esﬁetary i!. Emnplaanne D'f'ﬁr.:ar
SEBI Registration Mo: INMOD0012829 Fi.awta Englnearmg Services Limited is proposng. s...I:-.aJ't be applicable statutory and requlatony requinements, receipt of requisile approvals. market conditions and considerations. to make initiz! public issue of Equity
Validity of Regisiration: Permanant Shares and has fed DRMP with NSE EMERGE on March 25, 2026 ("DRHP). The DRHP is available on the website of NSE al waw.nseindia.com, Issuer at ittps:ravita:co.n and on the website of BRLM (g, Vivra Financial
Contact Person: b, Jinesh Doshi Services Private Limsed st wwsvivro.net, Any potential inveslor should nete that the swestment in the Equity Shares mvolves high degree of sk and for details refating b st risk Kindly refer “Risk Fasiors™ on page 23 of the
For and on behall of the Acquirer DiHP. Potentiai investors should not rely on the DEAP filed with NSE EMERGE for making anyinvestment decision.
O Tha Eguity Shares tave mof bean andwil not be registered under the U.5; Securitias Act 1933, 85 amended [the *Securities Acl’) or any siate securitlas lawsin the Unibed States and may not be offerad areoid within the United
Mr. Neerav Bairagi {The Acquirer) States or o, or for the account of benelt of, "LLS, persons” (a5 defined. in Requiation 5 of the Securiles Adt, sxspt pussuant 1o 3 ewsnplbion from, o in 2 bransachion nol sulnect o, fhe registration requinements of the
Place: Murmbai Residential Address: 199, Dronpuri, &jmer Road Secunties Act. Accordingly. the Equity Shares will be-offered and soid i} inthe United Stales ondy to "quaified institutional biyers”, as cefined in Rule 1444 ofthe Securities Act, snd (1) outside the United Stales in offshore

transachions in reliance on Regulation Sunder the Securilies Act and in compEance with the applicable laws of the jurizdichion where thoseoffers and sales oo
Therewill ba nopublic offering of the Equity Shares in the United Stales,

Dale; March 26, 2026 Gidharipura, Vaishali Magar, Jaipur, Bajasthen - 302027
AdBaaz
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FINANCIAL EXPRESS

“"Form No. INC-25A"

Advertisement for Conversion of Public
Company into a Private Company

Before the Regional Director, Ministry of
Corporate Affairs, Northern Region
Directorate-l, New Delhi
In the matter of the Section 14 of the Companies
Act, 2013 and Rule 41 of the Companies
(Incorporation) Rules, 2014

AND
In the matter of
KALLAM TRANSMISSION LIMITED
(CIN: U40106DL2020PLC364104)
having its Registered Office at
Shop No 28A, Ground Floor, Omaxe Square,
Jasola, New Delhi, Sukhdev Vihar, South
Delhi, New Delhi, India, 110025
........ Applicant

NOTICE is hereby given to the General Public
that the Company is intending to make an
application to the Central Government under
Section 14 of the Companies Act, 2013 read
with aforesaid rules and is desirous of
Converting itself into a Private Limited
company in terms of the special resolution
passed at the Extra Ordinary General
Meeting held on 09th March, 2026 to enable
the company to give effect for such
conversion.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the  MCA-21 portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region
Directorate I, Ministry of Corporate Affairs, B-2
Wing, 2nd Floor, Pt. Deendayal Antyodaya
Bhawan, CGO Complex, New Delhi-110003
within fourteen (14) days from the date of
publication of this notice with a copy to the
applicant Company at its Registered Office at
the address mentioned below:-

Shop No 28A, Ground Floor, Omaxe Square,
Jasola, New Delhi, Sukhdev Vihar, South
Delhi, New Delhi, India, 110025
For & on behalf of
KALLAM TRANSMISSION LIMITED
Sd/-
MEGHANA PANDIT
(DIRECTOR)
DIN : 08497976
Date: 27.03.2026 | Place : New Delhi

"Form No. INC-25A"

Advertisement for Conversion of Public
Company into a Private Company

Before the Regional Director, Ministry of
Corporate Affairs, Northern Region
Directorate-l, New Delhi
In the matter of the Section 14 of the Companies
Act, 2013 and Rule 41 of the Companies
(Incorporation) Rules, 2014

AND
In the matter of
NER Il TRANSMISSION LIMITED

(CIN: U40106DL2015PLC279300)

having its Registered Office at
Shop No 28A, Ground Floor, Omaxe Square,

Jasola, New Delhi, Sukhdev Vihar, South
Delhi, New Delhi, India, 110025
........ Applicant

NOTICE is hereby given to the General Public
that the Company is intending to make an
application to the Central Government under
Section 14 of the Companies Act, 2013 read
with aforesaid rules and is desirous of
Converting itself into a Private Limited
company in terms of the special resolution
passed at the Extra Ordinary General
Meeting held on 09th March, 2026 to enable
the company to give effect for such
conversion.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region
Directorate I, Ministry of Corporate Affairs, B-2
Wing, 2nd Floor, Pt. Deendayal Antyodaya
Bhawan, CGO Complex, New Delhi-110003
within fourteen (14) days from the date of
publication of this notice with a copy to the
applicant Company at its Registered Office at
the address mentioned below:-

Shop No 28A, Ground Floor, Omaxe Square,
Jasola, New Delhi, Sukhdev Vihar, South
Delhi, New Delhi, India, 110025

For & on behalf of

NER Il TRANSMISSION LIMITED
Sd/-

MEGHANA PANDIT
(DIRECTOR)

DIN : 08497976

Date : 27.03.2026
Place : New Delhi

PUBLIC NOTICE

BEFORE THE CENTRAL
GOVERNMENT, REGISTRAR OF
COMPANIES, DELHI 1
Advertisement for change of registered office
of the LLP from one state to another
In the matter of sub-section (3) of Section 13
of Limited Liability Partnership Act, 2008 and
rule 17 of the Limited Liability Partnership
Rules, 2009
AND
In the matter of
WROXROCK SUPPORT SERVICE LLP
(LLPIN: ACM-1389)
having its Registered Office at
Shop No. 4, 1st Floor, Ram Swaroop Market,
Maharaja Agrasen Marg, Sector 7, Rohini,
Near Rohini Public School, Naharpur, Rohini,
Sector 7, North West Delhi- 110085

........... Applicant / Petitioner LLP
Notice is hereby given to the general public
that WROXROCK SUPPORT SERVICE
LLP proposes to make a petition to
Registrar of Companies, Delhi-1 under
section 13 (3) of the Limited Liability
Partnership Act, 2008 seeking permission
to change its Registered office from
"National Capital Territory of Delhi" to the
"State of Rajasthan”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the LLP may deliver
either on  MCA-21 Portal on
(www.mca.gov.in) by filling investor
complaint form or cause to be delivered
or send by registered post of his / her
objections supported by an affidavit
stating the his/her interest and grounds of
oppositions to the Registrar of Companies,
Delhl-1 at 4th Floor, IFCI Tower, 61, Nehru
Place, New Delhi - 110019 within Twenty
One (21) days from the date of publication
of this notice with a copy to the petitioner
LLP at its Registered Office at the address

mentioned below :-
Shop No. 4, 1st Floor, Ram Swaroop Market,
Maharaja Agrasen Marg, Sector 7, Rohini,
Near Rohini Public School, Naharpur, Rohini,
Sector 7, North West Delhi- 110085
For & On Behalf of
WROXROCK SUPPORT SERVICE LLP
Sd/-
Bhavya Mittal
(Designated Partner)
DPIN : 11430868
Date : 27.03.2026 | Place : Delhi

"Form No. INC-25A"

Advertisement for Conversion of Public
Company into a Private Company

Before the Regional Director, Ministry of
Corporate Affairs, Northern Region
Directorate Il, Chandigarh
In the matter of the Section 14 of the Companies
Act, 2013 and Rule 41 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of
KHARGONE TRANSMISSION LIMITED
(CIN: U40300HR2015PLC104647)
having its Registered Office at
5th Floor, JMD Galleria, Sohna Road,
Sector-48, Gurgaon-122018, Haryana

NOTICE is hereby given to the General Public

FORM B

PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruplcy
{Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
WORLD DIGITAL SOLUTIONS PRIVATE LIMITED.

situated at Property no 1/377, Part of khasra no 230, chandrawali, Shri Ram Nagar, GT Road, Shahdara, New Delhi-110032. The

| SL. | PARTICULARS

| DETAILS

{Naaime of corporate debtor

IWorls Digial Solutions Private Limited

2 1Data of ncarphration of

TS S

Ga.04.2044

e | . "
3. bAuthonty underwhich
iooaporate deblor is

boomoeate dabior

pricoporated Regesterec
4. |Corporate Identify No. J Limiled
Liatdity Ipantificasion Moo of

ROC Bethi

L b e e e L

UTZH0DL2014PTC263203

13 of the of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 where under you
amount of outstanding dues together with all costs, charges and expenses incurred by the PNB HFL only till the date of publication of

Foornorate dabior

iand principal ofice [f any) of

5. Address of the registerad ofice |Registered Offcs Ardress as per the MCA Records
t79, Farsd Floor, Paschimi Marg, Vasan Yihan Soulh

|\Wesst Dl New D, Inéa-$10057.

issued through our Authorized Officer, to you all below mentioned Borrowers/Co-Borrower/Guarantors since your account has been classified as Non-Performing
Assets as per the Reserve Bank of India National Housing Bank guidelines due to non-payment of installments/interest. The contents of the same are the defaults
committed by you in the payment of installments of principals, interest, etc. The outstanding amount is mentioned below. Further, with reasons, we believe that you
are evading the service of Demand Notice and hence this Publication of Demand Notice which is also required U/S 13(2) of the said Act. You are hereby called
upon to pay PNBHIFL within a period of 60 Days of the date of publication of this demand notice the aforesaid amount along with up-to-date interest and charges,
failing which PNBHFL will take necessary action under all or any of the provisions of Section 13(4) of the said Act, against all or any one or more of the secured
assets including taking possession of the secured assets of the borrowers and guarantors. Your kind attention is invited to provisions of sub-Section (B) of Section

secured assets by public auction, by inviting quotations, tender from public or by private treaty. Please also note that if the entire amount of outstanding dues togeth-
er with the costs, charges and expenses incurred by the PNB HFL is not tendered before publication of notice for sale of the secured assets by public auction, by
inviting quotations, tender from public or by private treaty, you may u may not be entitled to redeem the secured asset(s) thereafter. FURTHER you are RTHER
you are prohibited U/S 13(13) of the said Act from transferring either by way of sale, lease or in any other way the aforesaid secured assets.

Regd. Off: 9th Floor, Antriksh Bhawan, 22 K.G. Marg, New Delhi-110001. Ph: 011-23736857, Web: www.pnbhousing.com
Branch Office: Office Premises on 1st Floor, situated at Property no 1/377, Part of khasra no 230, chandrawali, Shri Ram Nagar, GT Road,

Shahdara, New Delhi-110032

“NOTICE UNDER SECTION 13 (2) OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST
ACT, 2002 (“SARFAESI ACT, 2002”) AMENDED READ WITH SECURITY INTEREST (ENFORCEMENT) RULES, AMENDED AS DATE

We, the PNB Housing Finance Ltd. (hereinafter referred to as "PNBHFL") had issued Demand notice U/s 13(2) of the Securitization & Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred to as the "Act") its branch office at Office Premises on 1st Floor,

said Demand Notice was

can lender/pay the entire
the notice for sale of the

fResolution Process

fi. |Dafe of closire of insolvangy

G011 205

idata of corporate dabios

7. iLiguidation commencamant

120022026 {Order received by Liquidatoron
2403 3026

racting az Bjukdaor

&, [Mams znd reqistration numbsr
jof theinspivency professional

Mame:; M, Sudhir Chand
BB} Regnino: [BEIIPA-DOP-PI11 2612018:
201911875

%, Address and s-mail of tha

iBoand

Address B-262. 3rd Floar Paschim Vikar, Wast,

iquidatar, &5 registered with the {Matong Cagital Terntony of Delhi-110063

| Email if: iprvsudhirchandifgmal gon

Loan Name of Borrower/Co-borrower | Name &|  Property(ies) Date of Amount O/s as on
Account [Mr/Ms. Khushbu Khushbu, 29-D Pocket B-1 Vic Mayur Vihar Phase-3 Po | Address|  Mortgaged Demand | date Demand Notice
Number(s) |Vasundh, Ra Enclave Dist East Delhi, New Delhi, Delhi, India, 110096, | o F=p o oo Notice | o0eieo
HOU/RSHA (Borrower), Mr./Ms. Neeraj Kumar, 29D Pocket B-1 Mayur Vihar Phase-3 East | Guaran- . 18th Mar | (R :I' ' tv Lakh

Delhi, New Delhi, Delhi, India, 110096, (Co-Borrower), Mr./Ms. Neeraj Kumar | tor(s) | Enclave lii Village (Rupees Twenty Lakhs
10225/5158 |H-5 343/6 Avas Vikas Colony Barawan Kalan Lucknow, UP, Lucknow, Uttar |~ NA | Nanua Ka Rajpur 2026 Eighty Eight
014 Pradesh, India,226101, (Co-Borrower), Mr./Ms. Neeraj Kumar, Sector- Sectort7b, Pargana Thousand Three
Branch: 27,Noida,U P,.,Gautam Buddha Nagar,Uttar Pradesh,India,201301, (Co- ’ Hundred Fifty Six Only)
" |Borrower), Mr./Ms. Khushbu Khushbu, Plot No C1, Om Enclave lii Village Dankaur as on 18-03-2026
Delhi  |Nanua Ka Rajpur Sector17B, Pargana Dankaur Greater Noida, Uttar Pradesh, Greater Noida, Uttar A
203201. (Borrower), Mr./Ms. Neeraj Kumar, Plot No C1, Om Enclave lii Village Pradesh. 203201 "
Nanua Ka Rajpur Sector17B, Pargana Dankaur Greater Noida, Uttar Pradesh, ’ HOU/RSHA/
1203201. (Co-Borrower). 0225/5158014

Place: Uttar Pradesh | Date: 27-03-2026

Sd/- Authorized Officer, PNB Housing Finance Limited

{Egiadator

| Adess ande-rmiall W be usad | Addrass 908 @ Floor, Tower-C, Unitech Business
| Tor cofresponoence wilh the

| Zane, Sector-50, Gurugram, Haryara - 122018

{ Ernai id: fi tweor dogitalsolutonzEnasurgentrpl.com

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY

11,

folams

{Larsk cate for submission of

iﬂlm.ﬂ?ﬁ

Endera ke M 1st & 2nd Floor, Plot No.6, Main Pusa Road, Karol Bagh, New Delhi - 110 005.

Mosce 5 heieby given that 1he Mational Company Lew Trituns! New Delni BapcheV] has ondéred the
commenpsament afipuidation oftha ®
The gakehalders of wortd Digital Solufions Prvese Limitedane hereby called upon o submitther dams

World Digilal-Solutions Frivate Lirebad an 20002 2026,

wilhinracd on er bafore 73 04 2028, v fhe iquidator attha address menlicneg agansiitem Mo 10

Tre financial creditees shak sibmd ther clabms-with proof by elecironc means by Allother creditors
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&qi- The borrowers having failed to repay the amount, notice is hereby given to the borrowers in particular and the Public in general that the undersigned has
Sudhir Chardl taken possession of the properties mortgaged with the Company described in Column [E] herein below on the respective dates mentioned in Column [F] in
Liguidator exercise of the powers conferred on him under Section 13[4] of the Act read with Rule 3 of the Rules made there under.

Iwarld Digital Sclutions Private Limited

IBE| Regm: [BEVIPAGOTIP-PO 261201 8- 20181 187D
Regitterad Address: B-5252, 3rd Floor, Paschim Viar, Wesl,
Matioral Capital Temeny of Dehi 110063

Communication Address: 405, 3fh Floor, Towee-C, Unitech Businass fang,

POSSESSION NOTICE UNDER RULE 8 (1)

within 60 days from the date of receipt of the said notice.

interest and other charges. Under section 13 [8] of the Securitisation Act, the borrowers can redeem the secured asset
outstanding including all costs, charges and expenses before notification of sale.

@“ Chola corporate Office: Chola Crest C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai-600032, India, Branch Office:

WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance Company Limited ,under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 hereinafter called the Act and in exercise of powers conferred under
Section 13[12] read with Rules 3 of the Security Interest [Enforcement] Rules, 2002 issued demand notices calling upon the borrowers, whose names have
been indicated in Column [B] below on dates specified in Column [C] to repay the outstanding amount indicated in Column [D] below with interest thereon

The borrowers in particular and the Public in general are hereby cautioned not to deal with the properties mentioned in Column [E] below and any such
dealings will be subject to the charge of M/s. Cholamandalam Investment And Finance Company Limited for an amount mentioned in Column [D] along with
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Section 14 of the Companies Act, 2013 read
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send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director at the address Northern
Region Directorate I, 3rd Floor, Corporate
Bhawan, Plot No.4-B, Sector-27B, PIN-160019,
Chandigarh within Fourteen days from the
date of publication of this notice with a copy
to the applicant company at its Registered
Office at the address mentioned below :-
5th Floor, JMD Galleria, Sohna Road,
Sector-48, Gurgaon-122018, Haryana
For & on behalf of applicant
KHARGONE TRANSMISSION LIMIS.I}/D
GIRIRAJ AJMERA

(DIRECTOR)
DIN : 09673301

Date : 27.03.2026
Place : New Delhi
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{Insofvency Resoduthon Pracess for Corporale Persons ) Repulations, 2098) 1. | Loan Account Nos. n in | PROPERTY - 1 ONE KITA SHOP MEASURING 1 MARLA OR 37 SQ. YARDS,, | 4
FOR THE ATTENTION OF THE CREDITORS OF HEO01XBV00000077367 § é g BOUNDED BY EAST TOWEST 16 FOOT, NORTH TO SOUTH 21 FOOT, SITUATED §
NOBAL BUILDTECH PRIVATE LIMITED 1HARISH KUMAR S/ODHARAM | 3| 5 | ATBAHALGARH, TEHSIL SONIPAT (PROPERTYIDNO. 1/T71CRE, RECTANGLE/ | ¥
Relevant Particulars CHAND (APPLICANT), ls < & 5 : o2
. - B =~ PROPERTY - 2 BUILT UP PROPERTY AREA 7146 SQ. FEET SUPER AREA UPM | e¢
| Manre of oomporate debenr HOBAL BUILDTECH PRIVATE LINITED FLAT NO. 8 B, AKS HOMES, BHABHAT S s <2
o i s L ROAD. ZIRAKPUR. SAS NAGAR. PATIALA & S |LAND MEASURING 397 SQ. YARDS LE., KHEWAT NO. 11 AND KHATTANO. 36 | £ &
il s ’ ’ / © | RECT. AND KILLA NO. 12//20//5 (3-0), SUTUATED AT VILLAGE BAHALGARH, S
| Auitherty urder which comorate | ROC Dl ’ PUNJAB - 140603. TEHSILRAI, DISTT. SONIPAT (HARYANA) in
| labear & inodmorated < edoteced | L 2.HARISH KUMAR S/0 DHARAM CHAND R—
Corpornts bt o, 0 Lo U7 LGRS AFTE 25837

TEHSIL RAI, DISTT. SONIPAT, HARYANA - 131001

3.HARISH KUMAR S/0O DHARAM CHAND (APPLICANT),

PROPERTY ID NO. 1JT71CR8, RECTANGLE / KILLA NO. 11//16/2, BAHALGARH, SONIPAT, HARYANA - 131001
4.SHASHI W/0O HARISH KUMAR (CO-APPLICANT),

FLAT NO. 8 B, AKS HOMES, BHABHAT ROAD, ZIRAKPUR, SAS NAGAR, PATIALA, PUNJAB - 140603

5.DEV BHUMI TEA ESTATE REP BY PROP VEENA KUKREJA (CO-APPLICANT),

FLAT NO. 8 B, AKS HOMES, BHABHAT ROAD, ZIRAKPUR, SAS NAGAR, PATIALA, PUNJAB - 140603
6.SURINDER KUMAR S/O LAL MANOHAR (CO-APPLICANT),

FLAT NO. 8 B, AKS HOMES, BHABHAT ROAD, ZIRAKPUR, SAS NAGAR, PATIALA, PUNJAB - 140603
7.SURINDER KUMAR S/O LAL MANOHAR (CO-APPLICANT),

KHEWAT NO. 11 AND KHATTA NO. 36 RECT. AND KILLA NO. 12//20//5 (3-0), SUTUATED AT VILLAGE BAHALGARH,
TEHSIL RAI, DISTT. SONIPAT, HARYANA - 131001

8.SURINDER KUMAR S/0O LAL MANOHAR (CO-APPLICANT),

PROPERTY ID NO. 1JT71CR8, RECTANGLE / KILLA NO. 11//16/2, BAHALGARH, SONIPAT, HARYANA - 131001
9.SURINDER KUMAR S/0O LAL MANOHAR (CO-APPLICANT),

SHREE VARDHAN GARDENIA, SECTOR 10, SONIPAT, HARYANA - 131001

10.VEENA KUKREJA W/O SURINDER KUMAR (CO-APPLICANT),

FLAT NO. 8 B, AKS HOMES, BHABHAT ROAD, ZIRAKPUR, SAS NAGAR, PATIALA, PUNJAB - 140603
11.VEENA KUKREJA W/O SURINDER KUMAR (CO-APPLICANT),

SHREE VARDHAN GARDENIA, SECTOR 10, SONIPAT, HARYANA - 131001

12.SRI OM TEA AND TRADERS REP BY PARTNER HARISH KUMAR (CO-APPLICANT),

GT ROAD, BAHALGARG, SONIPAT, HARYANA - 131021

(APPLICANT), KHEWAT NO. 11 AND KHATTA NO. 36 RECT. AND KILLA NO. 12//20//5 (3-0), SUTUATED AT VILLAGE BAHALGARH,

Eratec 2703 2026
Place: Deln

iFor reference; please refer, Hon'tle Supreme Court arder dated 2303 2028, Hon'ble
NCLAT order dated 25.0Z2.2026 and Hon'bios WCLY order dated 07012026 and
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Hemant Sethi

interim Resolution Professional in the matter of
Nobal Buldtech Private Limited
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Date: 25th MARCH -2026
PLACE: SONIPAT

Cholamandalam Investment And Finance Company Limited

Authorised Officer

da 3inh dsiGr
Bank of Baroda

E-Auction Sale Notice for 5ale of Immovable Assets under the Securitisation and Reconstruction of Fi

“APPENDIX- IV-A [See proviso

and Bid Increase Amount are mentioned below -

Enforcement of Security Interest Act, 2002 read with proviso to Rule & (6] of the Security Interest (Enforcement) Rules, 2002,

Motice is hereby given to the public in general and in particular ta the Borrower (s), Mortgagor (s) and Guarantor {5} that the below
described immovable property mortgaged/charged to the Secured Creditor, possession of which has been taken by the Authorised Officer of
Bank of Baroda, Secured Creditor, will be sold on “As is where is”, "As Is what is”, and “Whatever there is” basis for recovery of duss in below
mentioned account/s: The details of Borrower/s/Mortgagor/Guarantor/s/Secured Asset/s/Dues/Reserve Price/e-Auction date & Time, EMD

BOB Stressed Assets Recovery Branch Bareilly, 89-C, Civil Lines, Ayub Khan Chauraha,
Bareilly 243 001 (U.P.) Phone-8477009101, E-mail : sarbly@bankofbaroda.com

Sale Notice For Sale Of Immovable Properties

to Rule 8 (6)]

nancial Assets and

<~ VASTU HOUSING FINANCE CORPORATION LTD
am
VHSTU Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road,Sewri (West), Mumbai
HOWSIME FIMNAMCE 400015. Maharashtra. CIN No.: U65922MH2005PLC272501
CORRIGENDUM
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
Itis hereby notified that the dates pertaining to the auction of assets as mentioned in the sale notice published in the newspapers in Financial Express & Jansatta
on 12.03.2026, have beenrevised as under :
S N | Account No. and Name of Date & Amount as per Descriptions of the property/Properties | Reserve Price, | E-Auction Date and Time,
borrower, co- borrower, [ Demand Notice U/s 13(2) & Earnest Money | EMD Submission Last
Mortgagors Date of Symbolic Possession Deposit (InRs.)| Date, Inspection Date
1 LP0000000183914 Demand Notice Date Shop Situated at Mauza Mant Rajat,| Rs.3412835/- [ 28/04/2026 Timings 10:00
Vishnu Kant (Borrower), |17/09/2025 & Amt Rs. 992494/-| Measuring 09.85 Sq. Mtr., Situated at Mauja| Rs.341283/- AM to 12:00 PM,
Vimlesh (Co-Borrower) as on 09/09/2025 + Interest | Mantraja, Tehsil Mant & District Mathura 27/04/2026 up to 5:00 PM.,
Cost etc. 15/04/2026
& 26/12/2025
2 LP0000000146209 Demand Notice Date Residential Floor No. Flat No. FF-2, First| Rs.1372750/- | 28/04/2026 Timings 10:00
HL0000000136035 11/10/2025 & Amt Rs. 464207/-|Floor (RHS Portion) (without roof rights),| Rs.137275/- AM to 12:00 PM ,
Om Prakash Chaudhary & Rs. 1609004/ as on having covered area measuring 79 sq. mtrs, 27/04/2026 up to 5:00 PM.,
(Borrower), Durgawati | 10/10/2025 + Interest Cost etc. | Plot No. A-51, A- Block, Ganga Vihar, Village 16/04/2026
Chaudhary (Co-borrower), 8 14/01/2026 Sadullabad, Pargana & Tehsil Loni District
Sanjay Kumar Singh Ghaziabad, UP-201102
(Guarantor)
3 LP0000000211693 Demand Notice Date Vacent Plot Of Area Measuring 196.95 Sq.| Rs.1845435/- | 28/04/2026 Timings 10:00
Hargu Lal (Borrower), Gyan |11/10/2025 & Amt Rs. 883146/-| Meters, Part Of Khasra No. 550, Situated At| ~ Rs.184543/- AMt0 12:00 PM ,
Singh (Co-borrower), as on 11/10/2025 + Interest |Mauza Bathenkalon, Tehsil Chhata, & Distt. 27/04/2026 up to 5:00 PM.,
Govinda (Co-borrower), Cost ete. Mathura., Uttar Pradesh, 281403 15/04/2026
Jashoda Jashoda (Co- & 17/01/2026
borrower)
4 LP0000000106555 Demand Notice Date Part of Khasra no 1043 Situated Koshikalan,| Rs.7755910/- | 28/04/2026 Timings 10:00
LP0000000180193 13/10/2025 & AmtRs. |both side Shahour Road and Shergarh Road|  Rs.775591/- AM to 12:00 PM
'\%”rgﬁaﬁ(%”;_ %?{(r)c\)/vwe?)r)’ 3246679/~ & Rs. 4565230/- as |Tehsil Chatta Distt Mathura, Mathura, 27/04/2026 up to 5:00 PM.,
Ramveer (Co-borrower), | on 10/10/2025 + Interest Cost [Koshikalan, Mathura, Uttar Pradesh, 15/04/2026
Poonam (Co-borrower), etc. & 17/01/2026 281403.Area of Property-521 Sq.Meter
| Jiyaram (Co-borrower) . ! |
5 MLP000000241709 Demand Notice Date (as per the schedule and description of title| Rs.1436415/- | 28/04/2026 Timings 10:00
Rahul Rawat (Borrower), 13/10/2025 & Amt Rs. documents) Property residential House| Rs.143641/- AMto 12:00 PM,
Prabha Devi (Co-borrower), | 1129127/- as on 10/10/2025 + |measuring East -67 Feet and 6 Feet vide 2710412026 up to 5:00 PM.,,
Shiv. Rawat (Guarantor) Interest Cost etc. Home Jijay Singh, West : 73 feet Wide Home 15/04/2026
& 17/01/2026 Sughad Singh North 15 Feet 6 Inch Wide
Road 10 Feet, South: 3 Feet and 13 feet 6
inch wide Home Mukesh Total area 107.11
Sq. Meater Covered Area 124.67 Sr Mtr Part
of Khasra No 245 Min situated at Paigaon
Said Properties” which are more fully and
particularly described in the Schedule written
hereunder) by virtue of property by
Registered Gift Deed Dated Book No.1
Volume no 11690 on pages 187 to 202 Serial
no.2113 on Dated 21/01/2025 in the office of
SR Chhata District Mathura. 281401
6 LP0000000171909 Demand Notice Date House Of Land Area Measuring 409.36 Sq.| Rs.7159890/- | 28/04/2026 Timings 10:00
LP0000000227607 13/10/2025 & Amt Rs. Yards l.e. 342.27 Sq. Meters, Out Of Khasra|  Rs.715989/- AMto 12:00 PM,
Rajat Gupta (Borrower), | 4124050/- & Rs.1758148/- as |N0-293, Situated At Village Kakaudi Tehsil & 27/04/2026 up to 5:00 PM.,
Janki Devi (Co-borrower) |~ 51400005 + Interest Cost | DistrictHathras, Uttar Pradesh. 15/04/2026
etc. & 16/01/2026
7 HL0000000051187 Demand Notice Date Residential Plot on land area measuring] Rs.2979420/- | 28/04/2026 Timings 10:00
LP0000000096049 24/10/2025 & AmtRs.  [100+100=200 Sq. Yds., outof KhasraNo. 12,|  Rs.297942/- AM to 12:00 PM,
Dayashankar Puri 1167089/- & Rs.974785/- as on|situated at Village Brahmpuri Colony, in the 27/04/2026 up to 5:00 PM.,
(Borrower), Pinki Devi (Co- | 09/10/2025 + Interest Cost etc. | Village Kehrai, Tehsil & District Agra, Uttar 15/04/2026
borrower), Saroj Kumari (Co- & 24/01/2026 Pradesh, 282001
borrower), Hariom Puri (Co-
borrower)
Otherterms & conditions of the sale notice unchanged.
Date : 28.03.2026 Authorised officer
Place : Mathura, Agra, Hathras, Ghaziabad Vastu Housing Finance Corporation Ltd

Sr/ | Name & address Give short description Total Dues. Date & |1.Reserve Price- Status of | Property
Lot | of Borrower/s of the immovable property Time of |2.Earnest Money | FPossession| Inspection
No.| [Guarantor with known encumbrances, e-Auction | Deposit (EMD) (Symbalic Date
| Mortgagor s it any (Mortgaged by) 3.Bid Increase Amount | /Physical) | & Time.
1 | Borrowers: 1.Residential Property Rs, 15.04.2026| 1. {Property at Civil| Symbolic 08.04.2026
M/SSHREE GOLDS admeasuring 66.88 50.|1,69,48,554.45 Lines) From
PROP. Smt. Neha Rastogi W/O | Meter Situated at 11 No| Rupees One Reserve Pirce - 11:00 A.M.
ShriVivek Rastogi, 12-A Civil Lines, Tehsil ‘8] Crore, Sixty 57.00 Lacs (Fifty to
R/o-86, 87 Kanhalya Tola, Bara District-Barailly nine Lakh, Seven Lacs) 18:00 PM
Bazaar, Bareilly, UP-243005, Owner of the property| Forty eight EMD - 5,70,000/- with prior
2. | M/S KAPISH JEWELLERS (Unit |Mrs. Sudha Agarwal| thousand, five {Five Lacs Seventy appaintment
of Shree Golds) W/o Late Mr. Kamal| Hundred fifty thousand only) with
Chaupala Road, Near Bikaneri, | Kumar Agarwal four and Fourty Bid Increase Authorised
Bareilly, UP 243001 Bourided as uridar > East-| Ve paise only) amount - 20,000/- Gifficer
3. |M/S KAPISH JEWELLERS Unit |Hause of Lakhpat Singh, together with
of Shree Golds) West- Raasts 167 wide further interest 2. (Property at
89 B D Puram, Opp Petrol |Morth- House: of Sudhir plus costs, Kanhaiya Tola)
Pump, Bareilly 243001 K Mkt Seith: charges.and Reserve Price-64.00
4 |Smt. Neha Rastogi W/0 Shri s S s tan expense lacs {Sixty Four lakh
V'F'H'Eil. H'I.II'I'I Elr Eastﬂglh EEH.SA.I ID_IﬂmiEgﬁmgl !hEFEﬂn EII'II':,"]
- EMD Amt-6.40lacs
R/o 6-Bhatnaagar Coloay, 7 Residential Property/
; : o P {Six lacs Forty
Bareilly, UP-243001. Bhiie almassutii
Cunraibors: B Thousand anly)
’ B7.B8 sq mitr. Situated at Bib increase
1. | Shri Vivek Rastogi 5/o Shei h
N i ouse no 86 & 87, Maoh amount -20,000/-
; Kanhaiya Tola, Tehsil &
f'?ear Gate :1T:|-1r E-E:hatnaagar District Bareilly (UP)
Colony, Bareilly. UP-243001
SRR - 1570 Lite Owner of the property
2. 5hr:u: am‘ﬁ‘g‘“““ ra Mr. Vivek Rastogl S/o
ri Kama ur.!"larﬁ,gérwa,. Wi Teaval Kiskore
12-A, Old RTO Office, Civil
, , : Bounded as East-House
Lines, Bareilly, UP-243001 £ krichna K ag |
of krishna Kumar Agarwa
3 | Smt. Sudha Agarwal W/O Late
il & other, West-Raasta
ShriKamalKumar Agarwal BEpiaipr i Moo
Rfo H.No. 12-A, Old RTO Ha ! "? “'; i AL
Office; Civil lines, Bareilly, UP- ””5‘; or ather P‘:f”""
343001 South- Arazi afdata
lagdish Prasad Agarwal
CERSAIID-200038959588

Other Terms & Conditions (For Symbolic Possession Only):
(A) Property isin Symbolic Possession and Bidder s purchasing the property in symbolic possession at hisown risk & responsibility.

(B} Bank willhand over the possession of property symbolically only and Successful Auction bidder/purchaser will not claim physical possessionfromithe Bank.
(€) Bank will not be responsibie or duty bound for handing over of physical possession,
(D] Successtul Auction Purchazer will not be entitled to claim any interest, in any case of returnofmaney,
{E} Successful Auction Purchaser has to submit the Declaration Cum Undertaking confirming the above terms & condition Immediately after e-Auction.
| F} Subsequent to sale if successful bidder falls tosubmit Declaration Cum Undertaking, the bid ANDamount will be forfeited,

For detailed terms and conditions of sale, please refer/visit to the website link https://www.bankofbaroda.infe-auction.htm and online
auction portal https://baanknet.com Also, prospective bidders may contact the Authonsed officer on Mobile 8477009101

Date: 25.03.2026

epapﬁer.ﬁnanciaiexpre&s.-cnn‘. .

Place :-Bareilly

New Delhi

Authorised Officer, Bank of Baroda
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